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CENTRAL ADMIN ISTRATIVE TRIBUNAL ‘

' JODHPUR BENCH, JODHPUR

|

Original Application NO.:.41 of 2006.
l
.. ... Date of Or iy A .
CORAM 1 ] . Order : 7™ March, 2008

HON'BLE MR. JUSTICE AK.YOG, MEMBER {3)
HON'BLE MR. R!‘l BHANDARI, MEMBER (A) -

I

Ridh Karan S/o ‘Shn Ganesh Ram- -aged 66- years ‘Resident of Gachhipura,
District Nagaur;- Ex. Labouratory Attendant in the Central Arid Zone
Research ImxtutT Jodhpur.

' ....Applicant.
Versus
1. }ndum, Council of Agricultural Research, through its
Dlrector General; Krishi Bhawan, New Delhi.
|
2. Director, Central Arid Zone Institute, Jodhpur. -
‘ ....Respondents.

OA No. 42/200)6

Moda Ram S/o Late Shri Hukma Ram aged 65 years Resident of
Chnmmpum, J‘odhpur Road, Pali — Laxmi Wife of Shn Moda Ram Ex.
Mazdoor m the Regional Res. Station, Pali of the Central And Zone

Research Insntute Jodhpur, -

v

. -.-Applicant.
I Versus
Inchan Council of Agricultural Research, throngh its
Diréctor General Krishi Bhawan, New Delhi.
Dirizctor, Central Arid Zone Institute, Jodhpur.
| .... Respondents,

l
]
]

|

OA No. 43/2006

Vakudt Wlfe of Late Shri:Kalu, aged 60 years Resident of Chunanpura,
Jodhpur Road, Pali ~ Kalu S/o Shri Jassa Meena Ex. Mazdoor in the

Regional RES. Station, Paly of the Central Arid Zone Research Institute,
Jodhpur.

....Applicant.

VYersus

A -

B U



1. Indim Councﬂ of Agricultm Research, through its
' Director General, Knsht Bhawan, New Delhi.

2, Director, Central: Arid Zone Institute, Jodhpur.

OA No. 44/2006

Smt. Champa Wife of LateShri Valla- Ji -Alias Bhalla Ji aged 65 years,
resident of Chimanpurs; Jodhpur Road, Pah ~Ex, Mazdoor in the Regional
Res. Station, Pali of the Central Arid Zone Research Institute, Jodhpur

....Applicant.-
- - Versus -
1. Indian Council of Agricultural Research, through its
Director General, Krishi Bhawan, New Delhi.
2. Director, Central Arid Zone Institute, Jodhpur. | 3)‘

Present

Mr Hawa Singh, Advocate holding bnef of Mr. V.S, Gurjar, on behalf of
the respondents. _

- ‘ORDER
[PER JUSTICE AK.YOG,MEMBER(J)]

Heard Mr. Vijay Mehta, Advocate, on behalf of the appliéant and

Mr. Hawa Singh, Advocate, sppearing on behalf of Mr. V.S.Gurjar, for
- respondents.

Learned counsel for the parties submitted that all the above cases
be clubbed, and demded -together since they mvolve %fmﬂ;rr facts and )

eommeon grounds.

For convenience, we shall refer only to the facts of the leading

case ~1e. O.A. No. 41/2006 - Ridh Karan Vs. UOI & Ors.
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Case of the applicant / Ridh Karan is that he was appointed in

Central And ?’.one Research. Institute (CAZRI), Jodhpur, on the post of
|
Mazdoor 1n thie year 1982, He retired on 31* August, 2005. The Arid Zone

Research Unién (AZRU), raised an 'Industrial-Dispute’. On behalf of 268

|

Casual Labourers (includin theprcsent applicant), claiming regularisation

which was registered as Case No. 16/86. The Labour Court, vide Award
dated 29* April, 1989 (copy filed as Annex,A-9 to the Rejoindcr) directed

the CAZRI to regularise the services of these Casual-Labourers in question

\é’ as per the terms and conditions contained in the said Award. This Award
'was cha]lénged before Rajasthan High Court by means of Writ Petition No.
1420 of 1992 ]which gave rise to Special Appeal No. 11953/2000 (filed by
the Departmerilt) which was ultimately dismissed vide Judgement and Order

dated 16™ Augjust, 2000 (Annex:A/1 to the O_;R.-).

The| grievance of the applicant is that, he has not been extended
benefits of regularisation as contemplated under said Award which has

become final.

PN Respondents and_the applicant have exchanged Counter and
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Rejoinder Reply.

To iap'prcciaate respective contentions of the parties, ascertainment
e of 'facts’ relatimg to each person (claiming advantage under aforesaid Award
passed by tlhe Labour Court) is required, viz., scrutimising date of
appointment, | age, relaxation of age etc., etc. This 1s not possible: on the

basis of pleadings on record.

A

|
l
]
|
]
l



~ We are of considersd. opinion that:such an-exercise can be done
effectively and exp,editiouslyl,by;thé\g'gmgmgdhdgpmhnemal authorities who

shall have an advantage of perusmgongmalrecord also, if required.

The learned counsel for the: apphcant/s on quexy bemg made

- submutted that respondems haye Jiot, communicated reasons/order for not

extending benefit to the Applicant/s under Award.

‘The leamed counsel for the applicant/s ,i)laces strong \rhance
upon letter dated 23% November, 2004 of the Hon'ble Minister of
Agriculture and Consumer Affmr,address_gdjo an Hon'ble Member of
Parliament; photo-stat copy filed as AnnexA/Qto the O:A. Itis subxmtted
that the said letter show§ that gx;,complairxf of And Zoﬁe Employees Union,
Jodhpur ;)f CAZRI due t; non compliance of Labour Court Award dated
29.4.1989, matter was examined by the Ministry and then it was infonﬁed

that said Award was comphied.

111 the above context, we may note here that @glci‘gu had
adnxittedly, filed representation dated 3 December, 2005 / Annex.A-8 to
“the O.A., before the Senior Administrative Officer, CA_ZRI,’Jodhpm. This

O.A. was presented on ‘2],;_2.;20_06.‘ There is nothing on record to show that

 said representation has been considered. The learned counsel for applicant/s
submits that, as per his instructions, applicant/s has not been communicated

with any reason / order, if passed, ?\n said representation.



The relief SOUghLinf‘ithn;;px;asm_;g;,;fés;;jg,gs.,under -

“That from the facts:and grownds mentioned hereinabove the applicant prays
that the respondents -be-directed to.make the payment of pension, complete
amount of gratuity and dther terminal benefits to the applicant with interest at
the n%te of 24%.thereon. Any. other order giving relief may also be passed,
Cost may also be awarded to the applicant.” :

Nommall , an aggnevedpattyshould first. approach the concerned
authority / respondents with his grievance and when the same is refused
then alone, approach the Tribunal / Court ~ so that the Tribunal / Court
shopld be n a P sition to know the reason /ground on which applicants

relief claimed is refused. _ N

In viexjvlof the a_bove,:;',_v;v:g direct the applicant to file a certified
copy of this order along w1th OA w1th Amnexures as well as additibnal
Representation (if u’any), within _four weeks from today before concerned
authority (viz. Director,,_.j:fCA,ZR?I. /. Respondent No.2) who may himself
decide it or refer it to.the competent authority for deciding the same by
passing a reasoned / Spealdng order Onth@basm of record and according to
relevant Act, Rules/Clrculars,Awatd,ofﬂw Labour Couﬁ etc., exercising
its un-fettered junsdiction andconnnmucatelts decision to the applicant/s
forth-with within three months from the date of receipt of a certified copy of

this order as contemplated above,

It is also made. clear that if any of the applicant hes died dufing
the pendency of OAJs, their Legal Representatives / Heirs shall be entitled

to pursue the‘x(?atter. s




The O.A. stands’ disposed: of without entering into the merits of

he case subject to the abave direction; - -
No order as to cqsts;™ .
| O i peca
A copy of this order shall be placed, separately m'(each of the

above mentioned Q.A.
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